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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR 

Date of order: 22.]1.2000 

OA No.l30/l999 

Ram Dass s/c Shr1 Chetan, working as Mate, under PWI Manaalgarh, 

We~tern Railway, Kota ana reeiaent of Manaalgarh, Distt. Rajeamand • 

• • Applicant 

Versus 

1. Union cf India through the General Manager, Western Railway, 

Churchgate, Muwbai. 

2. Divisional Railway Manager, Western Railway, Kota Division, 

Kota. 

3. Asett. Engineer, DRM Office, Western Railway, Kcta 

Division, Kota. 

• • Respondents 

Mr. Rajveer Sharma, counsel for the applicant 

Mr. T.P.Sharma, counsel for the respondents 

CORAM: 

Hon'ble Mr. Justice B.S.Raikote, Vice Chairman 

Hon'ble Mr. N.P.Nawani, Administrative Member 

Order 

Per Hon 1ble Mr. Justice B.S.Raikote, Vice Chairman 

Though the watter is postea at the aamiseion stage but on the 

consent of beth the parties, thie matter is taken up for final 

hearing. 

2. The learned couneel for the appl kant submitted that as 

directed by this Tribunal viae order dated 13.3.2000, the Appellate 

Authority has nc doubt rewandea the matter to the Disciplinary 

Authority for Cisposal but without setting-aside the order of the 

Disciplinary Authority. He further submitted that the consequential 

order of remand would be setting-aside the or<jjer of the first 
A~·~l·" cJb __ . -

authority by the Appellate Authority /is not done. The learned 
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counsel for the respondents does not dispute that there is no clear 

observation in the order of the Arpellate- Authority whethe-r the 

order of the Disciplinary Authcrity is set-aside or not. 

3. Both the- counsel took us through the- order of the 

Disciplinary Authcrity as extracted in the reply of the 

respondents. 

4. From going through the order, we fino that the Appellate 

Authority has re-manded the caee for fresh oispcsal. From the nature 

of the order, it· is clear that the Appellate Authority has set-

aside the order of the Disciplinary Authority. Even otherwise-, H 

it ho not set-aside, the order of remand would definitely have the 

only cons.equence that the order of the first authority is set-

aside. Having regard to these circumstances, the clarification at 

the hands of this Tribunal is whether the order of the Disciplinary 

Authority .=tand.s set-aside by the order of the Appellate Authority 

re-manding the case back. or not wculd be reaui red. When the matter 

is remanded for. consideration cf. the case afresh, it keeps the 

parties in the position they cccupied before the authority below. 

5- In view of these circuwstancef', we are of the opinion that by 

the order of the Appellate Authority, the order of the Disciplinary 

Authority is oeeme>o to have been set-aside. Even ctherwise, without 

leaving room for any kino of dispute or doubt, we think it 

appropriate to se-t-aeide the order of the Disciplinary Authority. 

Accordingly we pass the order as under:-

"The order of the Appellate Authority remanding the wetter 

for fresh oispcsal before the Disciplinary Authority stanCs. 

The order of the Disciplinary Authority is hereby s.et-asioe 

and with a direction that the applicant be put to the 

I 
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roe: i U on he· occupied before the order of the Disciplinary 

AuthorHy was passed, with all consequential benefits. Now, 

it is cpen to the Di.=cip1 inary Authodty to proceed with the 

case and pass final order in compliance of the directions of 

the Apt;e 11 ate Aut hod ty. " 

tlj_ 
(N.P.NAWANI) 

~ 
(B.S.RAIKO'IE) 

Adm. Member Vice Chahman 


